
'1 Written Answers 

gress of the chern ha been made, it i 
felt that the scheme ha been well received. 

(b) No serious ompJaint and no 
specific instanc of inconvenience to gene-
ral public has been brought to the notic of 
this Ministry. 

(c) Gov roment do not consider it 
'necessary to change the five-day week 
system. 

Foreign Participation in Manufacturing 
of Colour T. V. Sets 

475. SHRI SATYENDRA NARAYAN 
SINHA: Will tbe PRIME MINISTER be 
pleased to state : 

(a) whether Government are considering 
a propo a\ to permit Indian companie with 
foreign participation to manufacture colour 
TV set 

(b) if so, whether recently the Indian 
Televi ion Man facturer Association had 
again protested agains~ this proposal; and 

(c) if 0, Government's view on foreign 
multinationa, linked companie entering 
the field of consumer electronics '1 

THE MINISTER OF STAT IN TH 
MINISTRY OF SCIENCE AND TECH,NO~ 
L GY AND IN THE DEPA TMENTS 
o OCEAN D V LOPMENT, ATOMIC 
E OY ELECTRON CS AND SPACE 
(SHRI S IVRAJ V. PATIL): (a) Ye Sir. 

(b) Yes Sir. 

(c) The matter is under th considera-
tion of Gov rnment. 

U. N. Resolution for Rationalis tion of 
E tradition rocedure 

476. SHRI B. B. RAMA AU: Will 
the Mini ter of EXTERNAL AF AIRS b 
pi 8 d to tate: 

(a) wheth t Government' attention 
ha b en drawn to the re olution adopted 
at the evcnth United Nation Congres at 
Milano on 6 August, 1985 on terrori m 
calling u on member nation t rati nalise 
their xtrad ition proc dUTe nd practic 
and a1 0 to m law against person 
CQromittin terrorist act ; 
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(b) if 0, the reaction of Government 
ther to ; and 

(c) steps being ta en to stem terrori m 
in the light of the re olution,1 

THE MINISTER OF EXTERNAL 
AFFAlRS \SHRI B. R. BHAGAT): (a) 
Ye , Sir. eventh United Nations Congre s 
for the Prevention of Crime and tbe Treat. 
ment of Offender , whose theme wa "Crime 
prevention for freedom, justice, peace and 
development", adopted everal resolutions 
on different aspects of crime prevention 
jncluding one on the subj ct of terrorism 
entitled, "Criminal acts of a terrorist 
character" . 

(b) The re olution has the support of 
the Governmcnt f ndia, since it meets 
India's conc rn regarding the need to 
bring offenders, particularly, tho e who 
hijack aircraft to justice. 

(c) The re olution envisages various 
measures to be adopted by, the States for 
combatting terrorism. In this regard ndia 
has taken thc following steps: 

1. It is a party to the Tokyo Conven- -
tion on Offences and Certain 
Other Acts Committed on Board 
Aircraft of 1963; the Hague 
Convention for the Suppression of 
Unlawful Seizure of Aircraft of 
1.970 ; the Montreal Convention 
for -the Suppression of Unlawful 
Acts against the Safety of Civil 

viation of 1971; and the Con-
vention on the Prevention and 
Punishment of Crimes against 
lnt rnationally Protected Person 
including Diplomatic Agents of 
1973. . 

2. The Indian Parliament has enacted 
the following implementing legis. 
lation : 

(i) The Tokyo Convention Act, 
1975 ; 

(ii) The Anti-Hijacking Act, 
1982 ; 

(iii) Th Suppre ion of Unlawful 
Act Against af ly of Civil 
Aviation Act, 1982. In 
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addition, the Terrorist and 
Disruptiv Activities (Preven .. 
tion) Act., 1985, has been 
enacted to combat terrorism. 

3. Further, the Government of India 
is consulting friendlY Government 
with a view to evolving more 
effective measure and procedures 
for combatting terrorism. 

xchange of Technology during 1985 

477. SHRI VIJAY N. PATIL: Will 
the PRIME MINISTER be plea ed to 
state .: 

(a) the names of the countries with 
whom horizontal and vertical exch:~ nge of 
Technology has taken place during 
1985 ; 

(b) ~he fields where the exchange can bc 
increased and which are the potential coun-
tries for this ; and 

(c) the role of Natio~al Research 
Development Corporation in this regard? 

THE MINISTER OF STATE IN THE 
M(NISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 0 
OCEAN DEVELOPMENT, ATOMIC 
EN ROY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. 'P A TIL): (a) During 
the year 198 j (up to October, 1985) 
import of technology arrangements have 
bee~ approved mainly from the following 
countrie,, : U.S.A., West G rmany, Japan, 
U. K ·, Switzerland, France, Italy, Holland, . 
Austria, Sweden, Be1gium, Canada, 
Australia, Yugoslavia, Denmark and Korea. 

(b) In the area of industrial machinery, 
electr ical, electronics, chemicals, rna terial 
handing equipments, import of technology 
arrangements have been mainly from USA, 
U , Francc, West Germany, Switzerland 
and Japan. 

(c) ational Research Development 
Corporation is a member of Technical 
Evaluation Committe which examine th 
applications for im ort of technology. 

Border Dispute mOllg orth-
Stat 

41. SHRI MBI S N : Will 
the Minister of HOM AIR b 
pleased to state: 

(a) the measures taken to olvc the 
~order disputes b twe n the North Ba tern 
State i.e. the outstanding border di put~ 
between Manipur-N ga1and, Manipur-
Assam, Meghalaya.Assam, Nagaland-A am; 
and 

(b) whether Government have any tim -
bound programme? 

THE MIN 1ST R OF STATE IN T 
DEPARTM NT 0 STATES SHRl P.A. 
SANGMA): (a) and (b). In the ca of 
A sam-Nagaland bord r di put the two 
Chief Mini ters have been in touch with 
each other to evolve agreed pro osals for · 
re olving their differences ov r thi issu. 
As regard the boundary problem b tween 
A am and Meghalaya, both the State 
Oovernments have mutually agreed to refer 
the question f interpr tation of the inter-
State con titutional boundary to a con titu-
tional expert for advice and they are 
cized of further action in this r gard. No 

border dispute between Assam and Manipur 
or between Nagaland and Manipur has b en 
brought to the notice of the Government 
of India. 

Removal of Government ehants from 
Service on Attaining ge of Fifty 

Yars 

479. SHRI NARAYAN CHOUB Y : 
Will the PRIM MINISTER be plea ed 
to state: 

(a) whether the att ntion of the 
Government has been dr wn to the r ort 
appearing in the Indian xpr s Ihi of 
15 Octob T, 1985 tating that th ve n-
ment would ruthle sJy remove from s rvice 
such Government ervants who hav attain d 
50 years of age on charge of in flici DCY 
and slothne s ; 

(b) wh ther it is a policy of Gov ro-
ment as has appear d in th pr ; nd 

(c) whether show Call e notic will 
be s rved on u h emlpoye 7 

Sir. 




